
OPEN c L-Lti T 

C5\1  TAAL Aiyi1INl S TAAL" Vb riii BuiAL ALi. AHABAD BENCH  

ALLAHABAJ 

All ahabad fated this 0 Is t day of August, 2000 

Uri gin al A p pli c a ti on N 8 62 of 1996   

J. strict jhansi  

	 — 

Hon ble Mr. Justice 	Tri vedi , V. C. 

Lion! bi e Mr S, Bi sw a s, A.M.  

1. Anj ani Kumar  xi t 
Son of Ki shori L al jixi t, 
riesident of 290h, E S A Tola, 
N ear Kam al Kris Farm , Jhan 

2. i1 . C. Srivastava, Sal of Late 
Shri P. C's  Sri vas tava, 
desident of 233, Nanak Ganj , 

pri Bazar, Jhan 

3. S. S. Ghauhan, 
o ivlasi ha gan j 

fhan si 

Sri B. N. Sin gh, Advocate) 

	 Applicants 

Versus 

1. 	Unl cn of In di a through the Secretary 
stry of Railway, Government of India, 

New jelhl  

2. Chief Personnel of fi c er, 
Central Railway Mtn b ai G. S. T. ) 

3. 	4.)i vi si onal Rail Manager, 
Central Aailway , Jhansi division,  
jhansi 

( Sri Prashant ma thur , Advocate) 

.Respondents  

1,1 .4ri (,_y_r_a _1_) 

have heard Sri B. 	Singh, coup sel f or the 

applicant and Sri Prashant Mathur, appearing f or 

re s p alden ts. 

pri Bazar, 



0 

— 2 — 

2. 	By this application filed under section 19 of the 

Administrative tribunals Act, 1985, the applicants have 

prayed for a direction to the respondents to issue posting 

order of the applicants for the post of Junior chargeman 

and give them seniority and other benefits as per Allies. 
Link 

it is notbdispute tha t the applicants have already been 

given posting in pursuance of the order dated 2E3-12-1998, 

;cow of which i s  Annexure_i to the MA N 0,2517/1999. If 

the applicants have been given posting, now the remaining 

benefits of increment and seni on ty may be given to 

them in pursuance of the Railway B oard• s order and 

the Rules applicable. subject to the aforesaid, this 

application is disposed of. No order as to costs. 

Member (A) 	Vice Chairman 



MA 4503/2000 

In OA 862/96 

02.11.2000  

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C. 

HON.MR.S.BISWAS,MEMBER(A)  

Heard Shri B.N.Singh counsel for the applicant and Shri Prashant 

Mathur counsel for the respondents on M.A.4503/2000. 

This application is for modification of our order dated 1.8.2000 

passed in OA 862/96. The grievance of the applicant is that as no 

period has been specified in the order the Railway Authorities are 

keeping mum and remaining part of the order has not been complied 

with. 	Shri Prashant Mathur learned counsel for the respondents, 

however, submitted that the respondents may be allowed one month time 

to comply with the order. 	In view of the statement made by Shri 

mathur it does not appear necessary to modify the order dated 

1.8.2000. 	We hope that the remaining part of the order shall be 

complied within the time requested by Shri Mathur. Subject to the 

aforesaid the application is disposed of accordingly. 

MEM 
53 

BER(A) 
	

VICE CHAIRMAN 

Uv/ 


